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REFUGEE VOLUNTEER PARTY, TRIPURA 

•1193. Shri Dasaratha Deb: Will 
the Minister of States be pleased to 
state: 

, a) whether there is an organisa
tion known as Refugee Volunteer 
Party in Tripura; 

(b) whether it is a fact that this 
organisation imposes levy on the 
State's people; 

( c) whether it is a fact that in 
cases of refusal to pay levy. it leads 
to raid on the houses of the State's 
people and forceful seizure of 
paddy, cattle, jute etc. have been re
ported in the courts and thanas of 
the State of Tripura; and 

( d) if so, what steps Government 
propose to take in the matter? 

The Minister of Home Affairs and 
States (Dr. Katju): (a) <.,overnment 
are not aware of any organisation in 
Tripura by the name Refugee Volun
teer Party. 

(b) to (d). Do not arise. 
Shri Dasaratha Deb: Is the Govern

ment aware that it was published In 
Tang Kalan. a weekiy paper of Trl
pura, that this refugee. \7l!lunteer or
g�nisation held a meeting m Agartala 

and tile Chief Commissi,mer also de
livered a lecture in that ,neeting and 
gave some help to that organisation? 

Dr. Katju: I am not aware. 
P;;RMANENT DISPLACED GoVERNMENT 

SERVANTS FROM PAKISTAN 

•1194. Shri Gidwani: (a) Will the 
Minister of Home Affairs be pleased 
to state whether attention of Govern
ment has been drawn to the state
ment made by the late Sardar Patel 
to the supplementary questi9n of 
Shri Karnath on 10th Aoril. 1950 that 
the permanent displaced Government 
servants from Pakistan taken on 
temporay basis will not be required 
to go through any test? 

(b) Are Government still com
mitted to this statement of policy? 

(c) If so. have all the parmanent 
displaced Government servants from 
Sind and N.W.F.P .. been exempted 
from appearing in any test and con
firmed and if not. why not? 

The Deputy Minister of Home Af
fairs (Shri Datar): (a) The qupstion 
<'oncerns the. exami�ation f,.r ap;:,oint
ment of Assistants m the Secretariat 
Permanent displaced Government ser� 
van'.s are eligible to be confirmed in 
Grade IV of the Central Secretariat 
Servic'e without undergoing any such 
test. They were also entitled to avail· 
themselves of additional opportunities 
of getting confirmed by appearing at 
the tests. 

( b) There is no change in the p, •!icy 
of Government. 

( c) Permanent rlisplaced Govern
ment servants have been allotted a 
proportion of vacancies ,vailable at 
the initial constitution of ,}rade IV. 
They have been or are being confirm
ed in their turn upto this 1 uota of va
cancies as and when certain preli
minaries required to be �ompleted be
, '>re confirmation are C'lmpleted. 
Those who are not confirmed in the 
initial constitution will be digible to 
b� consid ererl for inclusion in the Re
gular Tempora"3" Establishment of 
Assistants and to be confirmed in due 
course in vacancies arising in future. 

Shri Gidwani: The point is whether 
the policy is against the LSsurance 
given by Sardar Patel in rnply to the 
question asked by Shri Karnath on 
Ioth April, 1950? 

Shri Detar: I may point out to .. the 
hon Member that the assurance given 
by Sardar Patel related to assistants 
only. 

Shrl Gidwani: The question and ans
wer were as follows: Are there any 




